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(v) 
INTRODUCTION 

1. I, the Chairman of the Committec on Welfare of Scheduled 
Castes and Scheduled Tribes, having been authorised by the Commi- 
ttee in this behalf, present this report on the reservation/representation 
of Scheduled Castes in Public Works Department (Public Health), 
Irrigation Department and Haryana State Small Industries and Export 
Corporation and action taken by the Government on the recommen- 
dations/observations contained in the Ninth Report of the Committee 
on Welfare of Scheduled Castes and Scheduled Tribes पा respect of 
representation of Scheduled Castes. 

The Report 15 based on the replies given by the Departments and 
explanation and clarifications received during the deliberations and 
further observations/recommendations made by the Committee in 
this behalf. . 

2. The Committee examined the Administrative Secretaries of 
P.W.D. (Public Health), Irrigation Department and Industries Depart- 
ment, Haryana. 

3. A brief record of the proceedings of each meeting has been 
kept separately पा the Haryana Vidhan Sabha Secretamnat. 

4. The Committee place on record its appreciation of the valu- 
able assistance given by the Commissioner and Secretary to Govern 
ment, Haryana, Welfare of Scheduled Castes and Backward Classes 
Department and his representatives during the tenure of the Committee. 

The Committee also wish to express their thanks to the 
Commuissioner and Secretary to Government, Haryana, P.W.D, 
(Public Health), Commissioner and Secretary to Government, 
Haryana, Irrigation Department, Commissioner and Secretary to 
Government, Haryana, Industries Department and Heads of P.W.ID. 
(Public Health), P.W.D. Irrigation Branch and Managing Director, 
Haryana State Small Industries and Export Corporation Ltd. and their 
representatives who appeared before the Committee for oral exami- 
nation in regard to the 1eservation/representation of Scheduled Castes 
in पिला respective Departments/Corporation. 

The Committee are also thankful to the Secretary, Under Secre- 
tary and the staff of the Haryana Vidhan Sabha Secretariat for the 
whole hearted cooperation and unstinted assistance given in pre 
paring this Report. 

Chandigarh, NEKI RAM, 

The 18th February, 1987. CHAIRMAN



REPORT 

The Committee on Welfare of Scheduled Castes and Scheduled 
Tribes for the year 1986-87 was constituted by the Haryana Vidhan 
Sabha by election vide Notification dated the 2900 April, 1986 under 
Rule 260A(1) of the Rules of Procedure and Conduct of Business in 
the Haryana Legislative Assembly. 

Shri Neki Ram, M.L.A. was appointed Chairman of the Commuittee 
by the Hon’ble Speaker. 

The Committee during its tenure held 36 meetings. 

The Commuttee 1n its first meeting held on 29th May, 1986 decided 
to examine the following Departments/Board/Public Undertaking बन 

1. Health Department 

P.W.D. (Public Health) 

Social Welfare Department 

Industries Department 

Irrigation Department 

Haryana State Agricultural Marketing Board. 

N
 

o
 

v 
न 

0७
9 

N
 

Haryana State Small Industries and Export Corporation Ltd. 

In pursuance of the above decision of the Committee the Industries 
Department, Irrigation Department, Haryana State Agricultural 
Marketing Board and Haryana State Small Industries and Export 
Corporation were requested by Vidhan Sabha Secretariat on the 
13th June, 1986 to supply 35 copies of the statement showing the 
reservation/representation of Scheduled Castes पा the said Department/ 
Board /Corporation during the last three years ending 31st March, 1986. 
The Health Department and Social Welfare Department were sent 
reminders to expedite the supply of घाट required material as these 
Departments were selected for examation by the Committee in the 
previous year and had not supplied the requisite information. 

The Social Welfate Department supplied the requisite information, 
but the Committee could not thoroughly examine the material for want 
of time. 

The Health Department, Industries Depariment and Haryana State 
Agricultural Marketing Board did not supply the required material till 
tEewriting of this Repcrt. 

. The failure on the part of these Dezpartments/Board to furnish ths 
desired information leads the Committee to believe that these Depart- 
ments/ Board either do not possess the required information or there may
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be great shortfall in the reservation/representation of Scheduled Castes 
employees in their Departments/Board. The Committee take serious 
note for this lapse and again recommend the Chief Secretary to Govern- 
ment, Haryana, to impress upon the Heads of Departments of the 
Government to supply the required information to the Committee within 
the prescribed period meticulously. 

The P.W.D. (Public Health), Irrigation Department and the Haryana 
State Small Industries and Export Corporation, Ltd., however, supplied 
the required material. After examining the material of these Departments/ 
Corporation, the Committee also exammed the concerned departmental 
representatives and framed their recommendations/observations which 
find mention in the succeeding paragraphs of this report.
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P.W.D. (PUBLIC HEALTH) 

The previous Committee asked the Department to supply to them 
the statement showing the reservation/representation of officers/ officials 
belonging to the Scheduled Castes in the P.W.D. (Public Health) as it 
stood during the years 1981-82, 1982-83 and 1983-84. 

The Department supplied the required information as under :— 

Year  Class of B Total - Total Percent- Percent- 
employees No. of: No. of age age of 

employees - Schedul ed shortfall 
Castes/Tribzs 
employees 

1981-82 Class-I 53 — — — 

Class-I1 78 ) 4 515Y% 14.85% 

Cla ssA-III 1473 - 128 8.69% 11.31% 

Class-IV . 137 193 26% — 

1982-83 Class-I 53 2 कि — — 

ClassXI . 76 6 8% 12% 

Class-IIT 1839 165 9% - 11% 

Class-1V 737 ‘ 193 26% — 

1983.84 Class-I 52 2 - — 

Class-Il 144 . 12% 8% 

Class-II1 1839 191 10.39%; 9.61% 

Class-IV 737 182 25% — 

The reasons for shortfall as explained by the Department in their 
written reply are as under :— 

() Less allocation of reserved category posts at the time of 
" formation of Haryana State. 

(07 The Public Service Commission and Subordinate Services 
Selection Board had been recommending candidates much less 
than those notified in'the requisitions sent by the Departmen 
for reserved category. '
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(iii) Prior to February, 1979 carrying over of posts from one year . to the next was not possible as the total number of reserved 
category posts was restricted to 50%. The break up was as 
एप हा धन 

Scheduled Castes 207, 
Backward Classes 2% 

Ex-Servicemen 28% 
Total : 50% 

The final shortfall from 9-2-1979 to date, has been intimated as fcllews = — 

Particulars Shcrtfall Actually required 

(i) Direct  Class-I — o 2 

Class-II 3 58 

Class-II1 30 379 
(ii) By _ Class-I No Reservation 

promotion 

Class-II No Reservation 

Class-III 14 Suitable candidates with proper 
experience were nct avalable. 

The Department in their written reply while explaining the overall position of (1855-11 posts, has stated that during the years 1981-82, 1982-83, 1983-84, a total requisition for 515 posts was sent. The reserv. tion for Scheduled Castes Category at the rate of 20% was worked out (0 102. The Subordinate Services Selection Board recommended a total number of 379 candidates including 72 Scheduled Caste Candi- dates. The shoitfall in the category is 30. As 136 vacancies still exist the shortfall of 30 shall be made good. 

The Committee also examined the departmental repiesentative in 
this regard. The Committee feel satisfied to certain extent over the reservation/representation of Scheduled Castes in the P.W.D. (Public Health). However, they (Committee) recommmend that the Department should take suitable steps to clear the backlog as early as possible and result thereof intimated to them. 

IRRIGATION DEPARTMENT 

The Committee asked the Department to supply to them the st2tement showing the reservation/representation of persons  belonging to Scheduled Cestes in Irrigaticn Department in the years 1983-84, 1984-85 and 1985-86, 

The Irrigation Department supplied the required information as under; —
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In reply to the questionnaire the Department inter-alia stated that 
there was no shortfall in respect of Class I and दा services. Originally, 
shortfall in Class I and II was mnadvertently shown. This was because 
the posts belong to these categories were got re-advertised stating 
therein that in the event of their non-availability thesereserved posts 
would be flled up through the available candidates of the general 
categories. As regards class III posts baifring the following categories 
there was no shortfall in the other categories 

The Committee point out that whenever any information is required 
by them it should be supplied correctly and meticulously so as to avoid 
their unnecessary wastage of time 

and Junior Scale Stemo- | of Senior Scale Stenographers and three 
graphers posts of Junior Scale Stenograpbers. It 

* has been further stated that the post 
of Senior Scale Stenographers are filled up by promotion. In fact 
names of Scheduled Castes for appointment as Junior Scale Stenographers 
have been received from Subordimate Services Selection Board and as . 
and when: their antecedents are verified, will be appointed against 
the reserved vacancies. They will also be considered for promotion 
to the post of Senior Scale Stenographers subject to qualifying the 
prescribed ' test 

पु 

The.Committee recommend that appointment of Scheduled Castes 
candidates recommended by the Subordinate Services Selection Board for 
the posts of Junior Scale Stenographers be expedited and the shortfall 
of Senior Scale Stenographers be also made good at the earliest 

—— —— The Department has stated in their written reply that there 
Clerks were 130 sanctioned post of Clerks in IBHO and 20%, of these 
—— —— posts comes to 26, Twenty two Scheduled Castes candidates 
have already been appomited agairist these reserved posts. Thus there is 
a shortage ofonly 4 Clerks. Requisition to Subordinate Services Selection 
Board has been placed for recommending the names of Scheduled Castes 
against these posts : 

The Committee desire to be informed soom after these posts are 
filled up ] , 

————— The- Department- पा their written reply has stated that in 
Ziledars the year 1981 the S.S.S. Board recommended 205 

candidates belonged to Scheduled Castes category. In accordance 
with Ziledar Services Rules, 1955 the candidates Ziledars are 

, The Departme:nt has stated in their written , 
Senior Scals Stenographers | reply that thereis a shortfall of two posts ' 

—— candidates for the post of Ziledars. Out of which'22 , 

required to pass Ziledars Examination after two years training . 
conducted by the Department. The regular appointment is given 
only to those candidates Ziledars who qualify thé said examination 3 

Out of 22 candidates Ziledar (SC) only 4 qualified फिट examinatjon : 
and have been given regular appointment and the namesof the rest 
of the candidates have been removed from the Seglect list. The'l4 
posts र्ण "साठ reserved for Scheduled Castes category, were 

H 4 r 4 M 
i i ‘ [ b वी
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filled 'm by the general category candidates in the absence of non- 
availability of qualified Scheduled Castes candidates. 

The Committee are very much pained to mention that repre- 
senation of Scheduled Castes on the posts of Ziledars is distressly 
low. The Committee recommend that special efforts be made to 
increase their intake in this service under intimation to them. 

In their written reply the Department has stated that all the 
- candidates numbering 54 belonging to Scheduled 

Junior Engineers Castes category as recommended by the Subordi- 
nate Services Selection Board have already been 

given appointments. The present shortfall 15 of 84 persons. The short- 
fall is, however, due to non-availability of the reserved Scheduled 
candidates by the Subcrdinate Services Selection Board. A requisition 
for making gocd the shortfall was placed with the S.S.S. Board in 
October, 1981. Thereafter the Board was abolished and subsequently 
some Divisions were abolished and presently the Government have 
imposed the ban. Whenever new requirement 18 made, shortfall will 
be kept in view. 

The Committee are unhappy to note the inordinate delay in mak- 
ing these recruitments. They hope that these posts will be filled up soon 
avoiding any further delay. 

The Department in their written reply has stated that there was a 
shortfall of 9 Irrigation Booking Clerks. At 

Irrigation Booking present no post of Irrigation Bocking Clerk 
Clerks 15 lying vacant., However, as and when the posts 

would be available steps would be taken to make 
good the shortfall. 

The Committee are unhappy to note the shortfall in this service 
and recommend that the backlog be wiped off as early as possible. 

The Department 1n their written reply has not furnished any 
\ information regarding the reservation/representa- 

Circle Superinten- tion of Scheduled Castes on these posts. The 
dents and Head Committee are unable to offer their comments 
Clerks (Field Cadre)l in the absence of the details required to be 

furnished by the Department. However, the 
Committee urge that shortfall, if any, in these services be made good 
at the earliest.
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HARYANA STATE SMALL INDUSTRIES AND 
EXPORT CORPORATION LTD. 

The Committee asked the Industries Department to supply to them 
the statement showing the reservation/representation of persons 
belonging to the Scheduled Castes in the Haryana State Small Scale 
Industries & Esport Corporation Ltd. during the years 1983-84, 1984-85 
and 1985-86. 

dThe Industries Department supplied the required information 85 
under — 

Year Total number Total No. Total No. Approximate Percen- 
of posts of emplo- of S. C. percentage  tage of 
sanctioned yees other employees short- 

than S.C. fall 

Class 

1983-84 1 20 10 — — — 

II 25 20 — — —_ 

III 573 431 43 9% 119, 

Iv 243 142 59 24% — 

1984-85 1 20 9 — — - 

I 25 20 — — - 

o1 573 433 50 9% 117 
IV 243 141 60 24% — 

1985-86 I 20 9 — —_— — 

Ir 25 20 — — — 

पा 527 394 44 8% 127 
IV 207 119 43 23% — 

While scrutinising the material furinshed by the Department 
the Committee observed that in 1983-84, 1984-85, 

Reservation/Re- and 1985-86 there was an overall shortfall of 11% 
presentation of in the representation of Scheduled Castes in 
Scheduled Castes Class III services and 100% in Class I and Class पा 
onClass1& हा services. The Committee, therefore, desired to 
posts. know the reasons fcr the shortfall and the steps 

I taken by the Corporation to overcome the shortfall 
in all the three classes of services.
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The Corporation while furnishing reply to फिट above observation 
of the Committee supplied the details of posts of various categories 
belonging to Class I and Class Il (Annexure ‘B’ and ‘C’) and stated that 
in all there were 20 classl posts on  30-6-1986, six of them viz., 
Managing Director, Addl. Managing Director, General Manager (Raw 
Materiral) General Manager, Black Partiidge Haryana Emporium, New 
Delhi, General Manager (Fiance & Accounts) and General Manager 
(Rural Industries) were meant for officers on deputation from the State 
Govt. On the 30th June, 1986, two posts meant for deputationist viz., 
Addl. Managing Director and General Manager, Black Partridge 
Haryana Empoiium, New Delhi were un-filled in addition to nine other 
posts which were lying vacant. Three posts were filled up by promo- 
tion and two posts by direct recivitment. It was further stated that 
each Class I, post has a separate ideritity and cannot be clubbed with 
any other post toforma common cadre. Although some of them 
carry similar nomenclature, yet each one of them 15 meant for different 
Division with different qualifications on account of various functional 
needs of the Corporation. The scales of pay also vary. In these 
circumstances reservation 15 not applicable so far as Class I posts are 
conceined. 

Similar position is also revealed by persual of Annexure‘C’ in 
respect of Class II posts. 

During the course of oral examination the departmental repre- 
sentalives also confirmed the above position. 

The Committee is mot satisfied with the reasons advanced by the 
Corporation that each ClassI & Class Il posts has a separate identity 
and can not be clubbed with any other post to form a common cadre. 

The Committee fcel greatly distresscd to find that there is no 
reservation/representation ए Scheduled Castes on Class I & दा posts of 
the Corporation and recommend that Goverzment should seriously consider 
this aspect of mon-reservation/represemtation of Scheduled Castes on 
Class I & दा posts in the Corporation and to recommend find out some via- 
media so that some posts of class I & हा may be reserved for Scheduled 
Castes. 

In their written reply the Corporction has stated that out of 
527 sanctioned posts «.fclass III as on 30-6-1986, 

Short fall in 436 posts were filled up, 44 posts were hecld by 
class III posts Scheduled Castes employees. The sanctioned posts 

include as many as 108 posts of 85 categories 
when the number of posts did not exceed 3 as per details given in 
Annexure ‘D’.  After excluding 108 posts from the sanctioned strength 
of 527, the shortfall on the remaining posts comes to 10% for Scheduled 
Castes, It has further been stated that all out efforts would be made 
to make up the deficiency when the vacant posts would be filled up. 

The Committee express their deep concern on the state of affair 
that there has been more than 10% shortfall in the representation of 
Scheduled Castes on III posts in the Coropartion and recommend that 
urgent steps be taken to fill up the posts and wipe off फिट backlog. 

The Committee further desire to be informed regarding the steps 
taken by the Corporation to make up the deficiency.
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During the course of oral examination the departmental represe- 
ntatives stated that one of the reasons for the short- 

Non-availability fall of Scheduled Castes in class III posts in the Cor- 
of candidates poration was that candidates belonging to Scheduled 

belonging to Castes possessing requisite qualification/experience 
Scheduled Castes | for the posts of Accountants were not available. 
for Accountant 
posts, 

The Committee while sharing the difficulty of the Corporation 
-in this regard would suggest that if candidates belonging to Scheduled 
Castes having the prescribed academic qualifications be recrnited and 
made fit for the posts of Accountants reserved for them by giving 
them necessary training and restriction regarding experience relaxed, 
they will be able to avail of their legitimate chances of appoint- 
ment on these posts. 

In their written reply the Corporation has stated that the roster 
— register for reservation were not being maintained 

Maintenance of पा फिट past. However, these registers have becn 
Roster Register started. 

. The departmental representative also admitted during the course of 
oral examination that it was a serious lapse on the part of the 
Corporation. 

The Committee are surprised to note why the roster registers were 
not maintained in the past. The Committee strongly recommend that 
instructions issued by State Government from time to time regarding 
reservation of Scheduled Castes in the services should strictly be 
adhered ६0, 

®
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GENERAL RECOMMENDATIONS 

Prior to the attainment of independence, the Scheduled Castes and 
———————— Scheduled Tribes, because of their social/educational 
Constitational and economic backwardness had not been able to 
Position secure adequate representation in Government service. 

The Constitution of India provides adequate represent- 
ation for the Scheduled Castes and Scheduled Tribes in Government 
service. Article 16, while giving equality of opportunity for the 
Scheduled Castes and Scheduled Tribes on matters of public employ- 
ment states that “nothing in this Article shall prevent the State from 
making any provision for thereservation of appointments or posts in 
favour of any backward class of citizens which 1n the opinion of the State 
15 not adequately represented in the services under the State.” (Article 
16 (4). Article 335 "ensures that “the claims of the members of Schedul- 
ed Castes and Scheduled Tribes shall be taken into consideration 
consistently with the maintenance of efficiency of administration in the 
making of appointments to services and posts in connection with the 
affairs of the Union or of a Statc” In pursuance of the above Articles, 
Government of India and State Governments have issued executive orders 
Teserving a certain percentage of vacancies in posts and services under 
them एव favour of the Scheduled Castes and Scheduled Tribes. 

Having regard to the above provisions Government of Haryana 
have also made reservation for Candidates belonging to Scheduled 
Castes. But there has not been any appreciable increase m the 
intake of this community in service. 

The Committee have come across mstances where the appointing 
authorities have filled vacancies reserved for 

Relaxation in experience | Scheduled Castes by members of other com- 
for Scheduled Castes munities on the plea of non-availability of 
Candidates. suitable candidates belonging to Scheduled 

। Castes. It is difficult to accept the खिल, that 
even for lower posts suitable candidates are not available in the 
face of the fact that a number of qualified persons are available on the live registers of the Employment Exchanges. The Committee would 
suggest that if candidates who have near enough the prescribed quallfic.a- 
tions could be obtained they may be recruited and made fit for the vari- 
ous types of posts reserved for Scheduled Castes by giving them 
Necessary training. In the case of posts requiring technical qualif'ca- 
tion and experience the Committee comsider that restriction regarding 
eXperience should be relaxed. 

The Committee have observed that there is inordinate delay in 
- finalising selection of candidates by the Public 

Special cell in Public | Service Commission and Subordinate Services 
Service Commission Selection Board. To avoid delay the Commi- 
and S.S.S. Board. ttee suggest thata specialcell may be constituts 

ed in the offices of the Public Service Com- 
mission and S.S.S.Board in order to give special attention in the matter 
of recruitment of Scheduled Castes Candidates. 
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To ensure the prospect of the Scheduled Castes, the Committee 
reiterate their earlier recommendation made Reservation of promotion| in Tenth Report, to fix a promotion quota quota छा class I and वा पा cless Tand 11 posts for them for vacancies posts filled by promotion. 

The Committee feels that several concessions/benefits being given by 
Government to the members of the Scheduled Castes, Brochure Backward Classes, etc, are not kmown to them पा — — ——! exact form resulting in that most of .the deserving 50016 of these communities do not fully derive the benefits f these schemes. The Committee are, therefore, of the opinion that anexhaustive brochure containing all types of concessions/benefits, under various schemes, being given to Scheduled Castes in particular and other communities in general, be prepared by the Government and disp.la.yed at conspicuous places at the Head -quarters so that the beneficiaries could know about these benefits/concessions in full details and d_erl.ve the desired benefits. The copies of such brochure may also be distri- buted among the Members of the State Assembly. 

It has been noticed by the Committee that Roster which should —————— depict the upto date position regarding representation Roster of Scheduled Castes in the services of various Depert- — .  ments and Corporations/Boards in the State Govern— ment is not being maintained properly. The Committee, therefore, recomment that suitable instructions in this behalf be issued by the Government to all Government Departments and Corporations/Boards for strict compliance
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IMPLEMENTATION OF RECOMMENDATIONS /OBSERVATIONS 
CONTAINED IN THE 9TH REPORT 

The Committee considered/scrutinised the action taken by the 
Government on the recommendations/observations contained 1n (06 
Ninth report. 

The committee, after having felt satisfied with the action taken by 
the Government dropped scme of the recommendations/observe.tions, 
The recommendations/observz ti: ns which are outstanding arc given in 
Annexure ‘E’ togetherwith further observations of the Committ_e.
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ANNEXURE ‘B’ 

Statement Showing the details of Class-I posts In Haryana State Small 
Industries and Export Corporation Ltd. as on 30-6-1986 

Sr. Name of post Pay Scale No. of Mode of recruit- 
No. posts ment 

sanctio- 
ned 

1. Managing Director IAS Cadre 1 Through 
deputation. 

2. Addl. Managing Director —do— 1 Through  deputa- 
tion but presently 
vacant. 

3. General Manager HCS CADRE 1 Through deputa- 
(Personnel, Raw tion. 
Material) 

4. General Manager SAS Cadre 1 —do— 

(Finance & Accounts) 1500—2000 

5. General Manager 1760—2300 1 Promotion. 
(Export). 

Company Secretary 1500—2000 1 Direct 

General Manager 1760—2300 1 Promotion 
(Marketing) 

8. General Manager 1760—2300 1 Deputation. 
(Rural Industries) HCS Cadre 

9. General Manager 2100—2500 1 Vacant. 
(Technical) 

10. General Manager HCS Cadre 1 Through deputa- 
BPHE. tion/presently 

Vacant. 

11. Manager (Export,) 1500—2000 I Vacant. 

12. Manager (Proc. & Sales) 1500—2000 1 Promotion 

13. Manager (Raw Material) 1500—2000 1 Vacant. 

14, Manager (Rural 1500—2000 1 Promotion 
Industries) 

15. Manager (Marketing) 1500—2000 1 Vacant 

16. Manager (Preject) 700—12007 1 —do— 
17. Manager (Technical 700—1200 | 1 —do— 
18. Manager (Electrical 700 -1200 ! 1 —do— 

Appliances) L Un-revised 
19. Training Officer 700—1200 | 1 —do— 
20. Sr. Manager (Tech. 700—12001 1 —do-~ 

Electronics J 

Total : 20 
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ANNEXURE ¢C’ 

Statement showing the details of Class—II posts in Haryana State 
Small Industries and Export Corporation Ltd. as on 30-6-1986 

Sr  Name of post Pay Scale No. of Mode of recruit- 
No. posts ment ' 

sanct- 
ioned 

1. Private Secretary Rs 800 -16004 2 Through promotion. 
S.P. 

Establishment O ‘cer Rs. 800—1600 1 Through deputation. 

3. Manager, Accounts/ Rs. 1000—1800 1 Through deputation. 
Sr. Acctts. Officer 

Audit Officer Rs. 800—1600 1 Through deputation. 

5. Dy. Manager (Export) Rs. 800—1600 3 One through promo- 
tion and two posts 
are vacant. 

6. Dy. Manager (Proc. & Rs. 800- 1600 1 Through promotion. 
Sales) 

7. Dy. Manager Accounts Rs. 800—1600 3 2 through promotion. 
1 Direct recruitment 

8. Dy Manager Rs. 800—1600 1 Through direct, pre- 
(Marketing) sently vacant. 

9. Manager (Sports Rs 500-850 1 Through direct. 
Goods Complex) (Un-revised) 

10. Dy. Manager (Purchase) -do— 1 Through upgradation. 

11. Superintendent Rs 5009500 1 Direct, presently 
(Heat treatment) (Unrevised) vacant, 

12, Manager (Tool Room 1 Through direct. 
-cum-Common 
Facility Centre) 

13. Public Relations Officer 800 —1600 1 Through direct. 

14. Distt Project Officcr 800 —1600 1 Through direct. 

15. Manager (Emporia) 800—1600 2 Through promotion. 

16. Dy. Manager (Artistic 800 —1600 1 Through promotion. 
Pottery Centre) 

17. Manager (Artistic 1 Direct, presently. 
Pottery). vacant. 

18 Research and Survey  800—1600 1 Through direct. 
Officer. 

19. Dy. Manager 800—1600 1 Through promotion. 
(D.T.M.C) —_—— - T 

Total 25 
- P —— —
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‘ ANNEXURE ‘D’ 

Statement showing the details of class—III posts in Haryana State 

Small Industries and Export Corporation Ltd. as on 30-6-1986. 

Sr. Name of post No. of posts 
No. sanctioned 

1. P.B.X. Operator 2 

2. Machineman 1 

3. Daftri 1 

4. Telex Operator 1 

5. Proc. Officer 1 

6. Liaison Officer 1 

7. Company Assistant 1 

8. Cost Supervisor _ 1 

9. Assistant Manager (Marketing) 1 

10. Field Officer 1 

11. Deputy Superintendent 1 

12. Monitoring Officer 2 

13, Technical Assistant 1 

14. Junior Engineer 1 

15. Senior Draughtsman 1 

16. Manager Emporium 3 

17. Assistant Security Officer 2 

18. Instructor (Punja Durrie) 1 

19. Supervisor (Black Smithy) 1 

20. Instructor (B.S) 1 

21. Supervisor (Mudha Making) 1 

22. Technician (Mudba Making) 1 

23. Supervisor (Fancy Item) 1 

24. Foreman (Shoe Making) 1 

25. Instructor (Shoe Making) 1 

26. Foreman (A.P.) 1 

27. Assistant Foreman (A. Pottery) 1 

28, Instructor-cum-Fireman 1
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Supervisor (Jute Tat Pati) 

Foreman (Hosiery) 

Instructor 

Incharge (S.F.C.) 

Qualsty Control Inspector (Wood Work) 

Quality Control Inspector 

Asgsistant Quality Control Inspector 

Electrician 1 

Air Conditioner ) 

Lady Technician 

Asgistant Lady Technician 

Assistant Fereman (Moulding) 

Die-fitter 

Senior Technician (Moulding) 

Machinist-cum-Fitter 

Skilled Worker 

Asstt. Foreman (Assembly) 

Press Operator 

Chemist 

Asstt. Press Operator 

Welder 

Electrician 

Technician (NSU) 

Shearing Machine Opt. 

Painter . 

Machineman (300) 

Senior Technician (S.G.C.) 

Fireman 

Artist-cam-Painter 

Master Potter 

Moulder 

Kiln Attendant-cum-Sorter 

Proof Reader-cuam-Production 
Asstt. 
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67. 
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71. 

72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85, 
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Asstt. Editor (Hindi) 

Draughtsman 

Designer-cum-Moulder 

Artist 

Ceramic Expert 

Asstt. Ceramijc Expert 

Designer (Brass Ware) 

Dev. Officer 

Dev. Officer 

Supervisor (E.A.) 

Cutter Tailor 

Technical Supervisor (Football & 
Volleyball) 

Technical Supervisor (Cricket ball) 

Technical Supervisor (Badminton/ 
Tennis Rackets) 

Laboratory Assistant (Dyeing) 

Bioler Attendant 

Hosiery Knitwear Instructor 

Technical (Press Section) 

Technical (Heat Treatment) 

Technical Foregings 

Tech. Weaving 

Helper (Artisan) 

Sales Officer 

Asstt, Manager (Emporia) 
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ANNEXURE बह 

Procedure for Dealing with the Implementation of the Recommendat- 
ions/Observations of the Committee on Welfare of Schedualed Castes and 
Scheduled Tribes. 

(a) 

(b) 

(०) 

@ 

® 

®) 

After a Report is presented to the Haryana Vidhan Sabha, 
copies thereof will be forwarded by the Secretary, Haryana 
Vidhan Sabha directly to the Administrative Secretaries con- 
cerned with the subject matter of the Report. 

The Administrative Secretaries concerned with the subject 
matter of the Report will consider the recommendations of the 
Committee on Welfare of Scheduled Castes and Scheduled 
Tribes, a copy of the letter being endorsed to the head of 
department concerned simultaneously. General recommend- 
ations will be dealt with वा the Welfare of Scheduled Castes 
and Backward Classes Department. 

Heads of Departments concerned shall furnish their com- 
ments on the recommendation of the Committee on Welfare 
of Scheduled Castes and Scheduled Tribes to the Administra- 
tive Secretaries concerned, on receipt of the Report of the 
Committee, 

The Administrative Department concerned will then take 
immediate steps for implementation of recommeadations of 
the Committee concerning it. It will take the case to the 
Minister Incharge of the Department or the Counzil of Minis- 
ters, as the case may be. 

The cases in which the Administrative Department does not 
agres with the recommendations of the Commuttee will be for- 
warded to Secretary, Haryana Vidhan Sabha, with detailed 
reasons for comments. Then Secretary, Vidhan Sabha will 
forward these Comments to the Department of Welfare of 
Scheduled Castes and Backward Classes to examine such 
cases and offer their comments. 

The Administrative Department will then take immediate steps 
for arriving at a decision का such cases. It would take such 
cases to the Ministers Incharge of the Department or to the 
Council of Ministers, if necessary, in corporating in the Memo- 
randum for the Council, the views of the Department of Wel- 
fare of Scheduled Castes and Backward Classes.
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(g) After a decision has been taken at the appropriate level, the 

same will be communicated to the Secretary, Haryana Vidhan 

Sabha by the Administrative Department with a copy to the 
Secretary to Govt., Haryana, Welfare of Scheduled Castes and 

Backward Classes Department. 

(b) Cases involving disciplinary action and financial and other 

irregularities should be placed before the Minister concerned 

or the Council of Ministers, 85 the case may be, even though 

the recommendation of the Committee on Welfare of 

Scheduled Castes and Scheduled Tribes is proposed to be 

accepted. Cases involving financial irregularities will invariably 

be decided in consulation with the Finance Dzpartment. 

(i) The Secretary, Haryana Vidhan Sabha will prep ire a statement 

showing the action taken on the report of the Committee 

and place it before th: Commuttee. Further comments of the 

Committee, 1f any, will be communicated to the Adminis- 

tative Secretaries of the Govt. of Haryana for necessary 

action. 

The Vidhan Sabha Secretariat will maintain a list of outstanding 

recommendations of the Committee on Welfare of Scheduled Castes 

and Scheduled Tribes and periodically remind the Department concer- 

ned. A half yearly report ending on 30th June and 31st December will 

be furnished by the 15th July and 15th January to the Director, Welfare 

of Scheduled Castes and Backward Classes Department by the Heads 

of Department/Administrative Secretaries about the implementation of 

the recommendations of the Commuittee. Every effort should be made 

by the Admunistrative Secretaries/Heads of De partments to expedite the 

action on the recommendations/observations of the Committee and 

this work should be treated as a gencral rule on “Top Priosity” basis. 

17007—H.V.S.—H.G.P, Chd.
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